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59 of 1980  

The Auroville Foundation Act MINISTRY OF LAW AND JUSTICE 
(Legislative Department) New Delhi, the 3rd October, 1988 Asvina 
11, 1910 (Saka)The following Act of Parliament received the assent 
of the President on the 29th September 1988 and is hereby 
published for general information: 

THE 
AUROVILLE FOUNDATION
ACT, 1988 

(N° 54 of 1988) 

{29th September, 1988} 

An Act to provide for the acquisition and transfer of the 
undertakings of Auroville and to vest such undertakings in a 
foundation established for the purpose with a view to making long- 
term arrangements for the better management and further 
development of Auroville in accordance with its original charter and 
for matters connected therewith or incidental thereto. 
 
Whereas Auroville was founded by the 'Mother' on the 28th day of 
February, 1968 as an international cultural township; 

And Whereas in view of the serious difficulties which had arisen
with regard to the management of Auroville, the management
thereof and been vested in the Central Government for a limited 
period by the Auroville (Emergency Provisions) Act, 1980; 
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 And Whereas under the management of the Central Government
and under the overall guidance of the International Advisory
Council set up under the aforesaid Act, Auroville had been able to 
develop during the last eight years along several important lines
and the residents of Auroville have also carried on activities for the
development of Auroville which need further encouragement and
consolidation; 

And Whereas Auroville was developed as a cultural township with 
the aid of funds received from different organisations in and outside
India as also from substantial grants received from the Central and
State Governments, and the United Nations Educational Scientific
and Cultural Organisation also had, from time to time, reflected in
its resolutions that the project on Auroville is contributing to
international understanding and promotion of peace; 

And Whereas for the purpose of encouraging, continuing and
consolidating the aforesaid activities of Auroville, it is necessary in 
the public interest to acquire the undertakings of Auroville and to
vest them in a body corporate established for the purpose; 

Be it enacted by Parliament in the Thirty-ninth Year of the Republic 
of India as follows: - 

 

  
CHAPTER I 
Preliminary 

Short title  

Definitions  

1. This Act may be called the Auroville Foundation Act, 1988.  

2. In this Act, unless the context otherwise requires,-  

 (a) "appointed day" means the date of commencement of this Act; 

(b) "Auroville" means so much of the undertakings as form part of,
or are relatable to, the cultural township which is known as
Auroville and the charter of which was proclaimed by the 'Mother'
on the 28th day of February, 1968; 

(c) "Council" means the Auroville International Advisory Council 
constituted under sub-section (1) of section 21; 

(d) "Custodian" means the person who is appointed as the
Custodian under sub-section (2) of section 7 in respect of the 
undertakings; 

(e) "Foundation" means the Auroville Foundation established under 
sub-section (1) of section 10; 

(f) "Governing Board" means the Governing Board of the
Foundation constituted under sub-section (1) of section 11; 

(g) "notification" means a notification published in the Official
Gazette; 

(h) "prescribed" means prescribed by rules made under this Act; 

(i) "Residents' Assembly" means the Residents' Assembly of the
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Foundation; 

West Bengal Act 
XXVI of, 1961  

(j) "Society" means Sri Aurobindo Society, being a Society as
defined in the West Bengal Societies Registration Act, 1961, and 
having its registered office at Calcutta in the State of West Bengal;

(k) "specified date" means such date as the Central Government
may, for the purpose of section 9, by notification, specify; 

(l) "trust" or "body" means a trust or body specified in the 
Schedule; 

(m) "undertakings" means the undertakings of the Society, trust or
body which had vested in the Central Government under section 3.

.  CHAPTER II 
ACQUISITION AND TRANSFER OF UNDERTAKINGS OF AUROVILLE 

Transfer to, and 
vesting in, the 
Central Government 
of certain 
undertakings of the 
Society, trusts and 
bodies  

3. On the appointed day, so much of the undertakings of the
Society, trust and body as form part of, or are relatable to
Auroville, and the right, title and interest of the Society, trust and 
body, in relation to such undertakings, shall, by virtue of this Act,
stand transferred to, and vest in, the Central Government.  
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General effect 
of vesting  

4. (1) The undertakings vested under section 3 shall be deemed to 
include all the assets, rights, leaseholds, powers, authorities and
privileges, and all property (movable and immovable), including
lands, buildings, works, workshops, projects, stores, instruments,
machinery, automobiles and other vehicles, cash balances, funds, 
including reserve funds, investments and book debts of the Society,
trust or body as form part of, or are relatable to, Auroville and all
other rights and interests arising out of such properties as were
immediately before the appointed day in the ownership, 
possession, power or control of the Society, trust or body, whether
within or without India, and all books of account, registers, maps,
plans and all other documents of whatever nature relating thereto. 

(2) All properties and assets as aforesaid which have vested in the 
Central Government under section 3 shall, by force of such vesting,
be freed and discharged from any trust, obligation, mortgage,
charge, lien and all other incumbrances affecting them or of any
attachment, injunction, decree or order of any court or other 
authority restricting the use of such properties or assets in any
manner or appointing any receiver in respect of the whole or any
part of such properties or assets shall be deemed to have been
withdrawn. 

(3) Any licence or other instrument granted to the Society, trust or 
body in relation to any undertaking which has vested in the Central
Government under section 3 at any time before the appointed day
and in force immediately before the appointed day, shall continue
to be in force on and after such day in accordance with its tenor in
relation to and for the purposes of such undertaking or where the
undertaking is directed under section 6 to vest in the Foundation,
the Foundation shall be deemed to be substituted in such licence or 
other instrument as if such licence or other instrument had been
granted to the Foundation and the Foundation shall hold it for the
remainder of the period for which the Society, trust or body would
have held it under the terms thereof. 

(4) If, on the appointed day, any suit, appeal or other proceeding,
of whatever nature, in relation to any property or asset which has
vested in the Central Government under section 3, instituted or
preferred by or against the Society, trust or body is pending, the
same shall not abate, be discontinued or be, in any way,
prejudicially affected by reason of the transfer of the undertakings
of the Society, trust or body or of anything contained in this Act,
but the suit, appeal or other proceeding may be continued,
prosecuted or enforced by or against the Central Government, or
where the undertakings of the Society, trust or body are directed
under section 6 to vest in the Foundation, by or against the
Foundation.  
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Central Government 
or Foundation to be 
liable for certain 
prior liabilities  

5. Every liability in relation to any undertaking in respect of any
period prior to the appointed day shall be enforceable against the
Central Government and not against the Society, trust or body, or
where the said undertaking are directed, under section 6, to vest in 
the Foundation, against the Foundation.  

Power of Central 
Government to 
direct vesting of the 
undertakings in the 
Foundation  

6. (1) Notwithstanding anything contained in sections 3 and 4, the
Central Government shall, as soon as may be after the appointed 
day, direct, by notification, that the undertakings and the right, title
and interest of the Society, trust or body in relation to such
undertakings which had vested in the Central Government under
section 3, shall, instead of continuing to vest in the Central 
Government, vest in the Foundation either on the date of
publication of the notification or on such earlier or later date as
may be specified in the notification. 

(2) Where the right, title and interest of the Society, trust or body 
in relation to the undertakings vest, under sub-section (1), in the 
Foundation, the Foundation shall, on and from the date of such
vesting, be deemed to have become the owner in relation to such
undertakings and the rights and liabilities of the Central 
Government in relation to such undertakings shall, on and from the
date of such vesting, be deemed to have become, the rights and
liabilities, respectively, of the Foundation. 

Management, etc., 
of the undertakings 

7. (1) The general superintendence, direction, control and 
management of the affairs of the undertakings, the right, title and
interest in relation to which have vested in the Central Government
under section 3, shall, - 

(a) where a direction has been made by the Central Government 
under sub-section (1) of section 6, vest in the Foundation; or 

(b) where no such direction has been made by the Central
Government, vest in a Custodian appointed by the Central
Government under sub-section (2). 

and, thereupon, the Foundation, or the Custodian so appointed, as 
the case may be, shall be entitled to exercise all such powers and
do all such things as the Society, trust or body, as the case may
be, is authorised to exercise and do in relation to its undertakings. 

(2) The Central Government my appoint any person as the 
Custodian of the undertakings in relation to which no direction has
been made by it under sub-section (1) of section 6. 

(3) The Custodian so appointed shall receive such remuneration as
the Central Government may fix and shall hold office during the 
pleasure of the Central Government. 
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Duties of persons in 
charge of 
management by 
undertakings to 
deliver all assets  

8. (1) On the vesting of the management of the undertakings in the
Foundation or on the appointment of a Custodian under section 7, 
all persons in charge of the management of the undertakings
immediately before such vesting or appointment shall be bound to
deliver to the Foundation or Custodian, as the case may be, all
assets, books of account, registers and other documents in their 
custody relating to the undertakings. 

(2) The Central Government may issue such directions as it may
deem desirable in the circumstances of the case to the Custodian
as to the powers and duties of the Custodian and such Custodian
may also, if it is considered necessary so to do, apply to the Central
Government at any time for instructions as to the manner in which
the management of the undertakings shall be conducted or in
relation to any other matter arising in the course of such
management. 

(3) Any person, who on the appointed day, has in his possession or
under his control, any books, documents or other papers relating to
the undertakings shall be liable to account for the said books,
documents or other papers to the Central Government or the 
Foundation, as the case may be, and shall deliver them up to the
Central Government or the Foundation or to such person or body of
persons as the Central Government or the Foundation may specify
in this behalf. 

(4) The Central Government or the Foundation may take or cause 
to be taken, all necessary steps for securing possession of all
undertakings which have vested in the Central Government or the
Foundation under this Act. 

(5) The Society, trust or body shall, within such period as the
Central Government may allow in this behalf, furnish to that
Government a complete inventory of all its properties and assets,
as on the appointed day pertaining to the undertakings and, for this
purpose, the Central Government or the Foundation shall afford to
the Society, trust or body all reasonable facilities. 

Certain powers of 
the Central 
Government or the 
Foundation  

9. The Central Government or the Foundation shall be entitled to
receive up to the specified date, to the exclusion of all other
persons, any money due to the Society, trust or body in relation to 
its undertakings which have vested in the Central Government or
the Foundation, as the case may be, and realised after the
appointed day, notwithstanding that the realisation pertains to a
period prior to the appointed day.  

 
CHAPTER III 
THE AUROVILLE FOUNDATION 
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Establishment and 
incorporation of the 
Foundation  

10. (1) With effect from such date as the Central Government may,
by notification, appoint in this behalf, there shall be established for
the purpose of this Act, a Foundation, to be called the Auroville
Foundation. 

(2) The Foundation shall be a body corporate by the name
aforesaid, having perpetual succession and a common seal with
power to acquire, hold and dispose of property, both movable and
immovable, and to contract and shall by the said name sue and be
sued. (3) The Foundation shall consist of the following authorities,
namely:- 

(a) the Governing Board; 

(b) the Residents' Assembly; 

(c) the Auroville International Advisory Council. 
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Governing Board  11. (1) The Governing Board shall consist of the following
members, namely:- 

(i) not more than seven members to be nominated by the Central
Government from amongst persons, who have- 

(a) rendered valuable service to Auroville; 

(b) dedicated themselves to the ideals of life-long education 
synthesis of material and spiritual researches or human unity; 

(c) contributed significantly in activities that are being persued or
are envisaged to be promoted in Auroville, including activities
relating to environment, afforestation, arts and crafts, industry,
agriculture, humanities, sciences and integral yoga; 

(ii) two representatives of the Central Government to be nominated
by it. 

(2) The Central Government shall nominate a Chairman of the
Governing Board from amongst the members nominated by it 
under clause (i) of sub-section (1). 

(3) The general superintendence, direction and management of the
affairs of the Foundation shall vest in the Governing Board which
may exercise all the powers and discharge all the functions which 
may be exercised or discharged by the Foundation. 

(4) The Governing Board may associate with itself in such manner
and for such purposes as may be prescribed, any persons whose
assistance or advice it may desire in complying with any of the
provisions of this Act and a person so associated shall have the
right to take part in the discussions of the Governing Board
relevant to the purposes for which he has been associated, but
shall not have the right to vote. 

(5) No act or proceeding of the Governing Board or any committee 
appointed by it under section 16 shall be invalidated merely by
reason of,- 

(a) any vacancy in, or any defect in the constitution of, the
Governing Board or such committee; or 

(b) any defect in the nomination of a person acting as a member of 
the Governing Board or such committee; or 

(c) any irregularity in the procedure of the Governing Board or such
committee not affecting the merits of the case. 
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Term of office of 
members  

12. (1) Subject to the provisions of this section, the term of office 
of the members of the Governing Board including the Chairman
shall be four years from the date of their nomination. 

(2) An outgoing member of the Governing Board shall be eligible
for re-nomination. 

(3) The term of office of a member nominated to fill a casual 
vacancy in the Governing Board shall continue for the remainder of
the term of the member in whose place he is nominated. 

(4) A member may resign his office by writing under his hand
addressed to the Central Government but he shall continue in office 
until his resignation is accepted by that Government. 

Salary and 
allowances and 
other conditions of 
service of Chairman 

13. The Chairman of the Governing Board shall be entitled to such
salary and allowances and such conditions of service in respect of 
leave, pension, provident fund and other matters as may, from
time to time, be fixed by the Central Government.  

Meetings of the 
Governing Board  

14. (1) The Governing Board shall meet at least once a year at
Auroville at such time as may be fixed by the Chairman of the 
Governing Board. 

(2) All the decisions at any meeting of the Governing Board shall be
taken by a majority of the members present and voting: 

Provided that in the case of equality of votes, the Chairman of the
Governing Board shall have a casting vote. 

Secretary and other 
officers of the 
Foundation  

15. (1) The Central Government shall appoint a Secretary to the
Foundation to exercise such powers and perform such duties under
the Chairman of the Governing Board as may be prescribed or as 
may be delegated to him by the Chairman. (2) The Secretary shall
be entitled to such salary and allowances and such conditions of
service in respect of leave, pension, provident fund and other
matters as may, from time to time, be fixed by the Central 
Government. 

(3) Subject to such control, restrictions and conditions as may be
prescribed, the Governing Board may appoint such other officers
and employees as may be necessary for the efficient performance
of its functions. 

(4) The Chairman, Secretary and other officers and employees of
the Foundation shall not undertake any work unconnected with
their duties under this Act except with the permission of the Central
Government. 
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Committees of the 
Governing Board  

16. (1) The Governing Board may appoint such committees as may 
be necessary for the efficient discharge of its duties and
performance of its functions under this Act. 

(2) The Governing Board shall have the power to co-opt as 
members of any committee appointed under sub-section (1), such 
number of persons who are not members of the Governing Board
as it may think fit, and the persons so co-opted shall have the right 
to attend the meetings of the committee, and take part in the
proceedings of the committee, but shall not have the right to vote. 

Powers and 
functions of the 
Governing Board  

17. The powers and functions of the Governing Board shall be- 

(a) to promote the ideals of Auroville and to coordinate activities
and services of Auroville in consultation with the Residents'
Assembly for the purposes of cohesion and integration of Auroville;

(b) to review the basic policies and the programmes of Auroville
and give necessary directions for the future development of
Auroville; 

(c) to accord approval to the programmes of Auroville drawn up by 
the Residents' Assembly; 

(d) to monitor and review the activities of Auroville and to secure
proper management of the properties vested in the Foundation
under section 6 and other properties relatable to Auroville; 

(e) to prepare a master-plan of Auroville in consultation with the 
Residents' Assembly and to ensure development of Auroville as so
planned; 

(f) to authorise and coordinate fund-raising for Auroville and to 
secure proper arrangements for receipts and disbursement of funds
for Auroville. 

Residents' Assembly 18. (1) The Residents' Assembly shall consist of all the residents of
Auroville who are for the time being entered in the register of
residents maintained under this section. 

(2) The Secretary to the Government Board shall maintain the 
register of residents in such manner as may be prescribed and all
the persons who are residents of Auroville and who are of the age
of eighteen years and above are entitled to have their names
entered in the register on an application made to the Secretary in 
such form as may be prescribed. 

59 of 1989 (3) All the names of residents, which have been
included in the register maintained by the Administrator appointed
under section 5 of the Auroville (Emergency Provisions) Act, 1980
immediately before the appointed day, shall be deemed to have 
been included in the register maintained under this section. 
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Functions of 
Residents' Assembly 

19. (1) The Residents' Assembly shall perform such functions as
are required by this Act and shall advise the Governing Board in 
respect of all activities relating to the residents of Auroville; 

(2) In particular, and without prejudice to the foregoing powers,
the Residents' Assembly may- 

(a) allow the admission or cause the termination of persons in the
register of residents in accordance with the regulations made under 
section 32; 

(b) organise various activities relating to Auroville; 

(c) formulate the master plan of Auroville and make necessary
recommendations for the recognition of organisations engaged in
activities relatable to Auroville for the approval of the Governing
Board; 

(d) recommend proposals for raising funds for Auroville for the
approval of the Governing Board. 

(3) For the purpose of carrying on its functions, the Residents'
Assembly may establish such committees as it may consider 
necessary which shall represent it in relation to the functions to be
performed by the Governing Board. 

Working Committee 
of Residents' 
Assembly  

20. (1) There shall be a Working Committee of the Residents'
Assembly which shall assist the Residents' Assembly or, as the case 
may be, the Governing Board, in discharging its duties under this
Act. 

(2) The Working Committee shall consist of not more than seven
members to be chosen by the Residents' Assembly from among
themselves. 

(3) The manner of choosing the members of the Working
Committee and their term of office shall be such as may be decided
by the Residents' Assembly. 

(4) The Working Committee may, with the approval of the
Governing Board, create or constitute other organisations, trusts, 
societies or associations relatable to Auroville if the Working
Committee is satisfied that such organisations, trusts, societies or
associations have- 

(a) their headquarters at Auroville; 

(b) declared that in all matters relating to Auroville they shall act in 
conformity with the decisions of the Governing Board and that their
main object is to promote the ideals laid down in the Charter of
Auroville proclaimed by the 'Mother' on the 28th day of February,
1968. 
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Advisory Council  21. (1) The Auroville International Advisory Council shall consist of 
not more than five members nominated by the Central
Government. 

(2) The Central Government may nominate the members of the
Council from amongst persons who in its opinion are devoted to the
ideals of human unity, peace and progress. 

(3) The Council may, on its own motion or on a reference made to
it by the Governing Board, advise the Governing Board on any
matter relating to the development and management of Auroville. 

(4) In tendering any advice to the Governing Board, the Council 
shall endeavour to secure that- 

(a) the ideals for which Auroville has been established are
encouraged, and 

(b) the residents of Auroville are allowed freedom to grow and
develop activities and institutions for the fulfillment of the 
aspirations and programmes envisaged in the said Charter of
Auroville. 

(5) There shall be a Chairman of the Council who shall be elected
by the members of the Council from among themselves. 

(6) The term of office of, the method of filling casual vacancies 
among, and the allowances and other remuneration, if any, payable
to, the members of the Council, shall be such as may be
determined by the Central Government. 

(7) The Council shall have power to regulate its own procedure. 

Dissolution of the 
Foundation  

22. (1) The Central Government may, by notification and for
reasons to be specified therein, direct that the Foundation shall be
dissolved from such date and for such period as may be specified in
the notification: 

Provided that before issuing any such notification, the Central 
Government shall give a reasonable opportunity to the Foundation
to make representation against the proposed dissolution and shall
consider the representation, if any, of the Foundation. 

(2) When the Foundation is dissolved under the provisions of sub-
section (1),- 

(a) all members of the Governing Board, notwithstanding that the
terms of their office had not expired, shall, from the date of
dissolution, vacate their offices as such members; 

(b) all powers and duties of the Foundation shall, during the period 
of dissolution, be exercised and performed by such person or
persons as the Central Government may appoint in this behalf; 

(c) all properties vested in the Foundation shall, during the period
of dissolution, vest in the Central Government; and 

(d) as soon as the period of dissolution expires, the Foundation
shall be reconstituted in accordance with the provisions of this Act.
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Grant by Central 
Government to the 
Foundation  

23. For the purpose of enabling the Foundation to discharge its 
functions under this Act, the Central Government may, after due
appropriation made by Parliament by law in this behalf, pay to the
Foundation, in each financial year, such sums of money as that
Government considers necessary by way of grant, loan or 
otherwise.  

 
CHAPTER IV 
MISCELLANEOUS 

Duty to furnish 
returns, etc.  

24. (1) The Governing Board shall furnish to the Central
Government at such time and in such form and manner as may be
prescribed, or as the Central Government may direct, such returns 
and statements and such particulars as the Central Government
may, from time to time, require. 

(2) Without prejudice to the provisions of sub-section (1), the 
Governing Board shall, as soon as possible after the end of each
financial year, submit to the Central Government a report in such 
form and before such date as may be prescribed giving a true and
full account of its activities, policy and programmes during the
previous year. 

(3) A copy of the report received under sub-section (2) shall be 
laid, as soon as may be, after it is received before each House of
Parliament. 

Borrowing powers of 
the Governing Board 

25. Subject to such rules as may be made in this behalf, the
Governing Board shall have the power to borrow on the security of
the properties of Auroville or any other asset for carrying out the
purposes of this Act.  
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Accounts and audit 26. (1) The Governing Board shall maintain proper accounts and
other relevant records and prepare an annual statement of
accounts, including the income and expenditure account and the 
balance-sheet in such form as may be prescribed by the Central
Government in consultation with the Comptroller and Auditor
General of India. 

(2) The accounts of the Foundation shall be audited by the
Comptroller and Auditor General of India at such intervals as may 
be specified by him and any expenses incurred in connection with
such audit shall be payable by the Foundation to the Comptroller
and Auditor General. 

(3) The Comptroller and Auditor General of India and any person
appointed by him in connection with the audit of the accounts of
the Foundation shall have the same rights and privileges and
authority in connection with such audit as the Comptroller and
Auditor General of India has in connection with the audit of
Government accounts and, in particular, shall have the right to
demand the production of books, accounts, connected vouchers and
other documents and papers, and to inspect the office of the
Foundation. 

(4) The accounts of the Foundation, as certified by the Comptroller 
and Auditor General of India or any other person appointed by him
in this behalf together with the audit report thereon shall be
forwarded annually to the Central Government and that
Government shall cause the same to be laid before each House of
Parliament. 

Act to have 
overriding effect  

27. The provisions of this Act shall have effect notwithstanding
anything inconsistent therewith contained in any other law for the
time being in force or in any instrument having effect by virtue of
any law other than this Act, or in any decree or order of any court,
tribunal or other authority.  
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Contracts to cease 
to have effect unless 
ratified by the 
Foundation  

28. Every contract entered into by the Society, trust or body in
relation to its undertakings for any service, sale or supply, and in 
force immediately before the appointed day, shall, on and from the
expiry of one hundred and eighty days from that day, cease to
have effect unless such contract is, before the expiry of the said
period, ratified in writing by the 

Central Government or, as the case may be, the Foundation, and in
ratifying such contract, the Central Government or, as the case
may be, the Foundation may make such alterations or modifications
therein as it may think fit: 

Provided that the Central Government or, as the case may be, the 
Foundation shall not omit to ratify a contract and shall not make
any alteration or modification therein,- 

(a) unless it is satisfied that such contract is unduly onerous or has
been entered into in bad faith or is detrimental to the interests of 
the Central Government or, as the case may be, the Foundation;
and 

(b) except after giving the parties to the contract a reasonable
opportunity of being heard and except after recording in writing its
reasons for its refusal to ratify the contract or for making any 
alteration or modification therein. 

Penalties  29. A person who,-

(a) having in his possession, custody or control any property
forming part of the undertakings of the Society, trust or body,
wrongfully withholds such property from the Central Government 
or, as the case may be, the Foundation or any person or body of
persons authorised by that Government or the Foundation; or 

(b) wrongfully obtains possession of, or retains, any property
forming part of any undertakings of the Society, trust or body or 
willfully withholds or fails to furnish to the Central Government or,
as the case may be, the Foundation or any person or body of
persons authorised by that Government or the Foundation, any
documents relating to such undertakings which may be in his 
possession, custody or control, or fails to deliver to the Central
Government or, as the case may be, the Foundation or any person
or body of persons authorised by that Government or the
Foundation any assets, books of account, registers or other 
documents in his possession, custody or control relating to the
undertakings of the Society, trust or body; or 

(c) wrongfully removes or destroys any property forming part of
the undertakings of the Society, trust or body, 

shall be punishable with imprisonment for a term which may extend
to two years, or with fine which may extend to ten thousand
rupees, or with both. 
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Protection of action 
taken in good faith  

30. No suit, prosecution or other legal proceedings shall lie against 
the Central Government or any officer of that Government or the
Custodian or any officer or other person authorised by that
Government or the Foundation for anything which is in good faith
done or intended to be done under this Act.  

Power to make rules 31. (1) The Central Government may, by notification, make rules
for carrying out the provisions of this Act. 

(2) In particular, and without prejudice to the generality of the
foregoing power, such rules may provide for all or any of the
following matters, namely:- 

(a) the manner in which and the purpose for which any person may
be associated with the Governing Board under sub-section (4) of 
section 11; 

(b) the powers and duties which the Secretary to the Governing
Board may perform under sub-section (1) of section 15; 

(c) the control, restrictions and conditions subject to which the
Governing Board may appoint officers and employees under sub-
section (3) of section 15; 

(d) the manner in which the register of residents may be
maintained under sub-section (2) of section 18; 

(e) the time within which and the form and manner in which the
Governing Board may furnish returns and reports under sub-section 
(1) of section 24; 

(f) the form and the date before which the Governing Board shall
submit reports to the Central Government under sub-section (2) of 
section 24; 

(g) the rules subject to which the Governing Board shall have the
power to borrow under section 25; 

(h) any other matter which is to be or may be prescribed. 
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Power to make 
regulations  

32. (1) The Governing Board may make regulations, not 
inconsistent with this Act and the rules made thereunder, for
enabling it to discharge its functions under this Act. 

(2) Without prejudice to the generality of the foregoing power, such
regulations may provide for all or any of the following matters, 
namely:- 

(a) the procedure to be followed at meetings of the Governing
Board or at the meetings of the committees appointed by it and the
number of members which shall form a quorum at such meetings; 

(b) the delegation to the Chairman, other members, Secretary or 
other officers of the Governing Board, of any of the powers, duties
of the Governing Board under this Act; 

(c) the traveling and other allowances payable to persons
associated under sub-section (4) of section 11 or co-opted under 
sub-section (2) of section 16; 

(d) the pay and allowances and leave and other conditions of
service of officers (other than those appointed by the Central
Government) and other employees of the Foundation; 

(e) the maintenance of the accounts of the Foundation; 

(f) the maintenance of the registers and other records of the
Foundation and its various committees; 

(g) the appointment by the Governing Board of agents to discharge
on its behalf any of its functions; 

(h) admission or termination of persons in the register of residents.

(3) No regulation made by the Governing Board shall have effect
until it has been approved by the Central Government and
published in the Official Gazette, and the Central Government, in
approving the regulation, may make changes therein which appear 
to it to be necessary. 

Rules and 
regulations to be 
laid before 
Parliament  

33. Every rule or regulation made under this Act shall be laid as
soon as may be after it is made before each House of Parliament
while it is in session for a total period of thirty days which may be
comprised in one session or in two or more successive sessions and
if before the expiry of the session immediately following the session
or the successive sessions aforesaid, both Houses agree in making
any modification in the rule or regulation, or both Houses agree
that the rule or regulation should not be made, the rule or
regulation shall thereafter have effect only in such modified form or
be of no effect, as the case may be; so, however, that any such 
modification or annulment shall be without prejudice to the validity
of anything previously done under that rule or regulation.  
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Power to remove 
difficulties  

34. (1) If any difficulty arises in giving effect to the provisions of
this Act, the Central Government may, by order, not inconsistent 
with the provisions of this Act, remove the difficulty: 

Provided that no such order shall be made after the expiry of a
period of two years from the appointed day. 

(2) Every order made under this section shall be laid, as soon as 
may be after it is made, before each House of Parliament. 

 THE SCHEDULE 
{See section 2 (1)} 

TRUSTS AND BODIES 
 
1. Auroville Trust, Auroville. 
2. Artisana Trust, Auroville. 
3. Auroservice d'Auroville Trust, Pondicherry. 
4. Aurelec Trust, Auroville. 
5. Auromitra, Auroville. 
6. Centre for Scientific Research, Auroville. 
7. Sri Aurobindo International Institute of Educational Research, 
Auroville. 
8. Altecs Trust, Auroville. 
9. New Engineering Trust, Auroville. 
10. Auro Trust, Pondicherry. 
11. Service Trust, Pondicherry. 
12. Auro Press Trust, Pondicherry. 
13. New Trust, Pondicherry. 

S. RAMAIAH,
Secy. to the Govt. of India.
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Master Plans (MPs) 

Master plan is prepared for town and cities giving emphasize 

for zoning regulation for judicious use of urban land. Thus a 

Master Plan is a key development plan to provide land use 

allotment for residential, commercial, industrial, public and 

semi-public, traffic and transportation, parks, play fields and 

open spaces, etc., taking into consideration the existing land 

uses. The plans while suggesting for broader land use 

restrictions, will also identify the problem areas in traffic and 

transport, location for education, recreation site etc., and 

propose for provision of infrastructure facilities based on the 

projected population for that area. Programmes are drawn and 

funding agencies are identified to take up such projects. 114 

Local Planning Areas (108 Local Planning Areas and 6 New 

Town Development Areas) have been declared and master 

plans and new town development plans have been prepared for 

these urban areas.  

This department has so far prepared Master Plan/New Town 

Development Plan for 117 towns. Master Plan has to be 

prepared for the newly upgraded 50 Municipalities.

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  

244 

Sriraksha V Srivatsav
244



THE INFORMATION HAND BOOK                            Department of Town and Country Planning 
UNDER RIGHT TO INFORMATION ACT                                                   Government of Tamil Nadu                                               

10

Detailed Development Plans (DDPs)  

 

Detailed Development Plans are prepared in conformity with 

Master Plan proposals, prepared for smaller areas within the 

urban area. These are the action plans where the development 

projects and programmes are envisaged. It is a micro-level plan 

with detailed road network in which Master Plan is translated 

for development of specific area in the town which exhibits 

faster growth.  So far 1625 detailed development plans have 

been notified by this department for major urban centres of the 

State and are at various stages of preparation. The Detailed 

Development Plans are also reviewed periodically based on the 

trend of development 
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Auroville city area - Land Suitablity and Land Use Proposal
April -May 2014

By L’Avenir D’Auroville – Town Development Council     Study consultants – Auroville Design Consultants - CSR
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Hand drawn sketch of the Mother of her city as a four petal flower - 1965

 

Auroville wants to be a universal town where men and wom-
en of all countries are able to live in peace and progressive 
harmony. Above all creeds, all politics and all nationalities. 

The purpose of Auroville is to realise human 
unity.

InTRoDUCTIon To ThE ConCEPT oF 
‘AURovILLE’

The ‘Mother” in June 1965* described in detail her idea for the city of Au-
roville, a sketch of the conceptual layout of the city was made by her (figure 
above) to accompany this verbal narrative. 

For the full text please refer to -1965, June 23rd: Excerpt from a conversation with Satprem:
Taped conversation- Original language: French- Sources: Mother’s Agenda, pp. 139-147; MoA, p. 57, CWM, XIII, p. 
257, AMW, p. 37
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Charter of Auroville

1. Auroville belongs to nobody in particular. Auroville belongs to humanity as a whole. But to live in Auroville, one must be a will-
ing servitor of the Divine Consciousness.

2. Auroville will be the place of an unending education, of constant progress, and a youth that never ages.

3. Auroville wants to be the bridge between the past and the future. Taking advantage of all discoveries from without and from 
within, Auroville will boldly spring towards future realisations.

4. Auroville will be a site of material and spiritual researches for a living embodiment of an actual human Unity.
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AURovILLE LoCATIon AnD ConTEXT

Auroville International Township is located 12 km north of Puducherry and 
160 km south of Chennai, in the Villupuram district, Tamil Nadu. The geo-
graphical centre of the city is 54 metres above mean sea level. 

The climate is tropical, hot humid with two monsoons a year: the south-west 
monsoon from June – August and the north-east monsoon from October – 
December. The average number of rainy days/year varies from 50-70 days, 
with an average temperature range of 18ᵒ C to 42ᵒ C. The relative humid-
ity varies from 50-80%, with average wind speeds of 3-5 m/sec. The area is 
prone to cyclonic storms with wind speeds of up to 55-60 m/sec. The pre-
dominant wind directions are the sea breeze from the east in the afternoon 
and evenings, and the land breeze from the west from midnight to midday.

The soil varies between the coastal watershed with ferralitic soil with high 
percolation capacity and the inland watershed with clayey soils. All water re-
quirements in this area are either met from groundwater (wells ranging from 
20–300 m depth) or surface water collection ponds for washing, cattle and 
irrigation. In Auroville, the population is completely dependent on groundwa-
ter for all its potable and non-potable needs.
The local population in the five villages that are within, or in the proximity of 
the township area, are composed of several communities including Naidus, 
Idayars, Vanniars, Paraiyas and Minavars (refer to Dr. Vishwa’s report, 10th 
May 1968). In the last 46 years, since Auroville’s inception, these communi-
ties have shifted from subsistence/rainfed agriculture to cash crops, small-
scale enterprises that serve the growing tourist market and employment 
within Auroville in the manufacturing/service/domestic sectors. The politics 
of the area tend to be segmented on community/caste levels, with loyalty 
towards one of the three state-level political parties linked with local party 
bases. The predominant crops grown in the area as per the progress report 
published on 1st Nov. 1968 were millets, peanuts and perennial grasses for 
cattle. Today there is a marked shift to cash crops as direct food needs are 
met from the market. 
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AURovILLE noW....
Auroville was inaugurated on 28th Feb. 1968, and presently (Jan. 2014) there is a resident population of 2,500+ 
persons from approximately 45+ countries of the world with 20-22% under the age of 18. The land ownership 
is about 3,400+ acres with 2/3 within the township limits, including the green belt, and 1/3 held in fragmented 
parcels along the coast and inland. 

From a barren plateau in 1968, one of the most successful projects implemented by Auroville is the surface 
water management to control erosion of soil and recharge the aquifer, and the planting of forests to improve 
soil fertility. Other areas of innovation and change initiated by Auroville are in the fields of appropriate building 
technologies (earth construction), renewable energy (solar/wind/biomass) and sustainable practices in natural 
resource and waste management.

As post-socialist India aspires to reach double digit economic growth, Auroville is impacted by land speculation 
from a growing upper middle class with disposable incomes, who are attracted by the quality of its natural 
environment. The growth rate of the tourism and manufacturing sectors in Puducherry has been one of 
the highest in the country. The energy demand in the region outstrips the capacity; the exploitation of 
the groundwater resources is unmonitored in spite of the saline intrusion in and around the coastline. 
The commercial strip development along both the East Coast Road and State Highway 66, with suburban 
developments north and south of Puducherry on agricultural lands with poor sanitation and waste disposal, is 
clogging the natural flow channels, silting up the surface water holding tanks and/or polluting them with toxins 
that seep into the groundwater sources.
The rural population in the area aspires to benefit from the development boom, but the opportunities to fulfil 
these aspirations are not equitable, leading to social tensions, sporadic violence and vulnerability to political 
exploitation causing power struggles between the elected and traditional leadership. The district and state 
initiated development programmes are not embedded in a regional plan with integrated developmental 
priorities. The panchayat and block level programmes are impacted and influenced by political lobbies and 
special interest groups. 

Auroville is impacted by these conflicts and is vulnerable to collateral damage from the growing factionalism 
within the resident population in Auroville of local extraction, where impartiality is severely compromised.  
The socio-political situation that has developed in the last decade clearly indicates a need for an immediate 
strategy to secure the land in the city area, and a simultaneous drive to arrive at a consensus on the 
developmental methodology and priorities to ensure the long-term sustainability of the project. Establishing 
a policy of environmentally sensitive land use for Auroville and the region is imperative to overcome two main 
challenges: saline water intrusion and food security due to the loss of agricultural lands to development. The 
failure of either could prevent the development of Auroville into a township with a resident population of 
50,000.
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Between 1965 and 1967, the chief architect of the project of Auroville, 
Roger Anger, sequentially produced four concepts for the city that the 
Mother has envisioned; nebula, rectilinear, macro structures modelled on 
the ‘Yin-Yang’, and finally, what is known as ‘the galaxy’ among the resident 
population. 

A model of this concept was presented to the Mother for her blessings. 
The galaxy proposal was built into a model that was to scale in terms 
of the horizontal plane or x-axis, but in order to create a visual/tactile 
experience, the built volumes were exaggerated on the y-axis; tweaked to 
3-4 times the actual scale, providing a visual appeal that a real-scale model 
could not have captured. This animation, with visual enhancement, uses 
cultural-spiritual-mental imprinting to connect through association, in the 
minds of most people, the celestial imagery of the skies, stars and galaxies 
with vastness and movement, communicating a sense of the ‘future’ and 
‘spiritual’ at the same time. Thus, this model as a concept for the city was a 
success in visual branding and promotion.

After the inception of the project in Feb. 1968, there were several attempts 
to derive a working master plan from the galaxy concept that would 
allow for the incremental development of the city as the population and 
activities grew. However, due to a combination of factors like lack of secure 
capital; inability to consolidate the land for the township; slow growth rate 
of the resident population; change in the world view of what embodies 
the essence of the ‘future’ from visually exciting to environmentally 
responsible; and finally, the change in the socio-political situation of India 
from socialism to a free market democracy, has changed the background 
scenario.

THE GALAXY MODEL AS PREPARED AND PRESENTED IN 1967 - 68

CHAPTER 1 - Introduction to Auroville City 257 
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Figure - Macro Zoning as per the Master Plan 2025 

In the years 1999-2000, Auroville produced a master plan document to 
invite the Government of India to recognize the project’s uniqueness and 
value, ‘Auroville Universal Township – master plan 2025’. This was presented 
to the Ministry of Urban Development. The land use plan proposed in this 
document as a table (‘Auroville Universal Township – master plan 2025’; 
p. 17) and the proposed land use of the township (‘Auroville Universal 
Township – master plan 2025’; DRG 6) follows the four zones as shown in 
the figure above, and the proposed road layout as shown in the figure to the 
right.

Figure - Schematic Roads layout as per Master Plan 2025

As such, there is no debate on the delineation of the zones, but the zoning, 
as indicated in these two maps, is on the macro level. Twelve years after the 
publication of these two maps in the master plan 2025, with the innovations in 
mapping and geophysical data analysis, it is time to undertake a more detailed 
land suitability analysis, and work towards more detailed land use specifications 
within each zone. The next chapters are a step towards this exercise.
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The annual flow of plan grant funding was secured for infrastructure, focusing 
mainly on roads, water and energy systems. As a continuation of the same drive, 
mapping of the existing lands and development within the city perimeter was 
taken up. Most of these developments are clumped in isolated pockets.

Mixed zoning in the Industrial Zone combines small-scale manufacturing, service 
and knowledge sector units interspersed with houses, farms and forested areas 
with a mobility network that has linkages via a pre-Auroville network of roads 
within and around the proposed city. In the Cultural Zone, there is a similar 
situation with the development of primary/middle and high school campuses 
with clusters of residential settlements, many of which predate the development 
of the schools. Extensive afforestation programmes have been implemented on 
pockets of land in and around this zone.

The Residential Zone, especially sectors 1 & 2, were largely undeveloped, except 
for settlements like Grace and two peripheral settlements bordering the edge of 
the city, namely Sharanga and Certitude. Most of the housing settlements have 
been developed in the last 20 years, again in a piecemeal manner due to the 
same background reasons described earlier. 

The International Zone has the Visitors Centre that channels visitors daily, in 
numbers that exceed the resident population, and there are scattered buildings 
being developed that are to be the national pavilions, with financial support 
through the Auroville International members who work to secure an anchor in 
the zone for their country of origin.  

The challenge of working on a consolidated urban plan for Auroville that would 
permit the development of a coherent urban structure, allowing for phased 
growth, while integrating the present land use whenever and wherever possible, 
would be the most effective way forward to maximize the human and monetary 
capital already invested. Moreover, the differential development rate of Auroville, 
compared to the local villages and the creeping urbanization from Puducherry, is 
such that without securing the lands, development would be counterproductive 
because it would overload the carrying capacity of the resident population.

Existing development and land use

After the inauguration of the project on 28th Feb. 1968, the development 
of the city did not commence as the land had not been acquired yet; access 
was via a couple of village paths criss-crossing the proposed city area, which 
connected the inland villages to the coastal villages. The development of 
the project was essentially confined to a mixed zoned settlement area near 
the coast, called the ‘Auromodel’ with housing for the pioneers, and schools 
and working areas. In the early 1970s ‘Bharat Nivas – Pavilion of India 
Culture’ was started, requiring a rotation of the city by 50+ᵒ anticlockwise to 
accommodate the project, while the Matrimandir was started in Feb. 1971. 
This rotation moved the location of the zones vis-à-vis the interrelation to the 
local geography by bringing the Industrial Zone inland, away from the coastal 
watershed. It also required rethinking the linkages to the local mobility 
network. From 1970-1985, the development was limited to isolated clusters 
of houses due to slow growth rate, poor land access and infrastructure, and 
no capital funding for public amenities. Hence, the impact of this rotation of 
the city plan was never evaluated in terms of linkages to the region from the 
proposed city. 

From 1986-2000 the city developed in a piecemeal fashion, with some small-
scale housing projects, the development of primary and middle schools, 
remodelling of the Bharat Nivas for cultural activities and a few public 
projects like the Visitors Centre and Solar Kitchen. The siting of most of the 
projects was done based on availability of land and access to it, costing and 
access to basic infrastructure like water and energy, coupled with funding 
potential. Most of the projects during this period proceeded incrementally. 
The population growth rate (<3%) did not allow for the structured 
development of public amenities to be cost effective.

From 2001-2013 there is a drive to establish the city. The first step was 
preparation of the master plan 2025 to help to initiate a dialogue with the 
local and state governments with the support of the central government.

Chapter 2 - Auroville City Area; existing land morphology and land use 259 
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The spiritual mandate of the project invites 

voluntary participation to become a resident 

member, exercising a conscious choice to strive 

towards realizing the Auroville Charter. 

This precondition excludes developing and 

implementing strategies to increase the resident 

population using the ‘conventional’ engines 

of growth to match a projected growth rate, 

combined with the lesson learned from the spate 

of new cities that were developed during the pre-

2008 economic meltdown. 

Moreover, the investment (natural and financial) 

over the last 45 years in the present land use 

with surface water management, plantations, 

development of infrastructure, settlements, public 

facilities and more, is valuable as a base for many 

of the innovative activities that have national 

and international recognition, besides being 

the basis of survival for the present population. 

Hence, integration and intensification of existing 

development would be the most effective way 

to manage a change from scattered semi-rural 

settlements to an urban project.
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2.2. Elevations, Watersheds, Surface water management and bio-swales

2.2.1. Elevations 

The centre of Auroville is located on a plateau that is 50 metres above mean sea level, on remnants 
of the Eastern Ghats that run from West Bengal to Coastal Tamil Nadu, running parallel to the coast 
of the Bay of Bengal. The Eastern Ghats are older than the Western Ghats, and they have a complex 
geological history related to the assembly and break-up of the ancient supercontinent of Rodinia and 
the assembly of the Gondwana supercontinent.

The Eastern Ghats are made up of charnockites, 
granite gneiss, khondalites, metamorphic gneisses 
and quartzite rock formations. The structure of the 
Eastern Ghats includes thrusts and strike-slip faults 
along its range. Limestone, bauxite and iron ore are 
also found in the Eastern Ghats hill ranges. These 
geological formations not only impact the watershed 
of the Auroville area but also the underground 
aquifers, along with soil composition and percolation 
capacity. 
The condition of the local environment when 
Auroville was inaugurated demonstrates the 
vulnerability of this plateau to rapid top soil erosion, 
resulting in loss of capacity to hold soil moisture and 
loss of biodiversity due to the denudation caused. 
Therefore, judicious management of the watershed is 
crucial to the growth of an urban centre. The long-
term sustainability of the project is dependent on 
surface water management with bunding, swales, 
shelter belt plantation and waterbodies in the city 
area, in coordination with a regional plan to secure 
the groundwater sources from saline infiltration 
caused by over-exploitation, pollution and leakages.
Auroville has two types of watershed with the coastal 
sheet flow being more undisturbed due to most of 
the traditional settlements being coastal, while the 
inland watershed is gully flow with settlements like 
Irumbai/Kottakarai/Ediyanchavadi at the bottom of 
the watershed.
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a) For Residential Zone (north-east and east) – the 
pour-point was Utility canyon and Sukhavati canyon
b) For Residential Zone (south-east) – the pour-point 
was Pitchandikulam pond
c) For Residential Zone (west) – the pour-point was 
Aurodam outlet

These watershed boundaries indicate that all the 
water falling inside these polygons is going to collect 
and flow out of the ‘pour-point’ of that watershed. 
The streams imply that this is where the water flow 
concentration is going to be, flowing out of the 
‘pour-point’ from that particular watershed polygon.

The land use plan should ensure that the water 
flow from all parts of the watershed polygon to 
the ‘pour-point’ is not obstructed, or it will result 
in water logging and, in the worst cases, flooding. 
Ideally, these streams should be buffered with native 
vegetation on both sides to slow down the flow, 
which will in turn avoid soil erosion and improve 
groundwater recharge. The buffer distance shall 
depend on the watershed size and quantity of flow. 
The streams could also be used to identify the 
locations of water retention ponds and to create 
green corridors, which could be used for passive, 
low-impact recreational activities.

2.2.2. Extracted Streams and Watersheds

The stream network, as shown in the corresponding map (see above), was derived using hydrological 
modelling tools in ArcGIS, from the Auroville topographical survey of 2001. The extrapolated contour 
interval from that survey was 25 cm.

The watershed polygons were also extrapolated from the Auroville topographical survey of 2001, using 
hydrological modelling tools in ArcGIS. The precise polygons for the watersheds were extrapolated by 
using ‘pour-points’ as follows:
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The value of this map is great in regard to land use, 
pollution risk and determining the proper location of 
buildings and infrastructure. A high infiltration rate may 
be a cause of concern for pollution transfer from the 
surface to the soil or to the aquifer. Suitable protection 
and design parameters could be necessary in such cases. 
Of course, a high water table with a high infiltration rate 
at the surface will be of greater concern, but it is known 
that the transfer of pollutants from the surface, even 
to rather deep aquifers, is an important risk factor in 
tropical conditions.
On the other hand, high infiltration rates may advocate 
for recharge structures, which then will help to address 
run-off control and stormwater control through on-site 
techniques.

This should then be seen in regard to the context: does 
it make sense to recharge the aquifer systematically, or 
is it better to collect the run-off water? Accordingly, the 
location of buildings, parks, roads, etc. could be decided, 
and an impact assessment conducted.

In the context of Auroville, as long as the aquifer is 
protected, a high infiltration rate will naturally lead to 
integration of recharge structures, as can be seen in 
Vikas residential settlement in sector 2 of the Residential 
Zone.

2.2.3. Soil Infiltration  rate

Infiltration is determined by using the appropriate tools and methodology. A double ring infiltrometer 
has been used in this case, by which the infiltration is measured by filling the rings with water. Once 
this equipment has been properly set up, the height of water entering into the soil needs to be 
checked at regular intervals. This exercise is continued until the value becomes constant or null. A 
curve is generated out of the results, and the stabilized rate of infiltration can be calculated.
By repeating this test at various locations and integrating the values for each measured point, one can 
generate a thematic map by using GIS interpolation techniques.
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An overlay of the extracted streams, watersheds 
and high percolation areas would provide the 
information for: 

1- Open space planning, along with an urban 
landscaping plan for surface water management and 
environmental restoration.

2- Land use as per suitability, including zoning for 
intermediate zones between built-up and non-
built-up areas to ensure the least intrusive urban 
development with balanced use of resources and a 
quality of life that is in keeping with a project that 
aims for spiritual development. 

3- Density of population, type of activities and 
mobility pattern required to move people, goods 
and services without damaging the environment or 
the quality of life of the resident population. 

4- Macro level surface water management for 
storage, infiltration and recharge of the aquifer, 
coupled with a decentralized, user responsive urban 
waste management strategy.

But with increasing density, the pollution risk becomes more important, and because of the 
interdependency with the bioregion, the exploited aquifer, starting with the water table, is collapsing, 
with a serious risk of turning saline in the near future. Systematically recharging the aquifer on the 
scale of Auroville cannot counteract the ongoing degradation, as is proven now. Hence, it is better to 
collect the run-off and store it for further usage, along with infiltration measures.

A high infiltration area will potentially have less run-off than a low one, but this will depend on the 
density pattern since a built-up area will generate the same run-off, regardless of the nature of the soil 
below.
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2.2.4. Forested and / or important green areas within the city

One of the first major collective activities that Auroville undertook after the project was inaugurated 
was the afforestation on the plateau. This was an effort to conserve the soil, prevent run-off and 
provide shade to allow the people to settle. What started as an anthropocentric need, has had a far-
reaching impact regionally and locally in the last 45 years. The extensive afforestation in the township 
area has reduced the floods along the main drainage channel that drains to the west and south of 
Puducherry, decreased siltation in the local ponds on the inland side, and minimized the creeping 
growth of the canyons, while bringing change in the microclimate of the local area. The species 
diversity of the afforestation has changed from a preference for exotic plants in the 1970s and ‘80s to 
the systematic planting of indigenous species. 

Seed collection from the local area, especially the 
sacred groves, establishment of nurseries, seed 
exchange programmes and monitoring of diversity 
has allowed the re-establishment of soil moisture 
and fertility, and the resultant microorganisms that 
generate top soil. Birds, pollinators, insects and small 
mammals have been returning to the area.

Within the city, there are pockets of afforested 
areas, planted and managed by the land stewards 
who are part of the forest group and green group. 
The location, extent and boundary conditions 
have developed based on land availability, the 
capacity (human + capital) of the land steward and 
the temporal situation when the programme was 
started. Many of these afforested areas are three 
to four decades old, allowing self-seeding, and 
storied forests are starting to emerge. Sensitive and 
judicious integration of these areas in the urban plan 
would require minimum intrusion of development, 
especially roads, and the creation of a shelter zone 
around them that will only have non-invasive land 
use. For example, in the forests and canyon of 
Aurodam, the urban plan and design should preserve 
and enhance this geophysical feature by integrating it 
within the high density residential development, like 
Central Park in New York City.  

Any development that would physically isolate or 
visually exclude the green areas within the city should 
not be permissible by legislating appropriate land use, 
allowing this resource to be equitably accessible to 
present and future residents of Auroville.
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In the International Zone, around Bharat Nivas and 
towards the Matrimandir, a massive burial ground 
of the megalithic period dating from 500 BCE - 500 
CE has been identified. Among the artefacts found, 
there are exceptional ritual bronze and iron objects, 
semi-precious stones and glass beads, huge terracotta 
urns and pottery of all sizes and shapes. The second 
period dates from the Chola dynasty, 1000 CE (Raja 
Raja, Chola period), and relics have been discovered 
around the Shradhanjali and CSR area in the Industrial 
Zone. This is a settlement area with coins, pottery and 
some Roman-style bricks.

In principle, once the excavations have been carried 
out and documented, most of these places could be 
available for any landscaping and/or building activity. 
However, there are some sites that would need to 
be preserved; i.e. the proposed site of an in situ 
archaeological museum as part of the Tamil heritage 
centre, where the ‘king’s burials’ have been found.

Wherever possible, the cairn circles should be 
included in the urban plan as public landscape 
features with appropriate signage. The excavations 
and findings thereof provide an excellent opportunity 
for learning, exchange programmes, educational and 
research activities for Auroville and village schools, as 
well as universities offering history and archaeology in 
their curriculum.

2.2.5. Archaeologically sensitive area within the city

Along with integration of the geophysical features that have been covered in the previous section, 
there are other important, existing man-made features that should be integrated, preserved and 
enhanced. From the mid-1980s, while digging for tree planting, foundations for structures and 
infrastructure laying, people have been unearthing evidence of settlements of archaeological 
importance. Mapping these points and correlating them has given us the rough extent of 
archaeological sites. These have also been indicated in the master plan document 2025. Two 
historical periods have been identified from the 25 rescue excavations carried out to date by the AMA 
(Archaeological Museum of Auroville) over the last 35 years. 
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The villages within Tamil Nadu have had a lower density 
due to the nature of the geographic location compared 
to the village in Puducherry, but this is changing in 
Ediyanchavadi, which falls in the periphery of the high 
density sector of the Residential Zone, situated on the 
crossroads of a panchayat road that links the coastal 
highway to the inland highway. In the manner of the 
villages that are within the metropolitan area of New 
Delhi, this village could evolve from providing unskilled 
labour, to basic services, to becoming a high-end 
commercial zone as Auroville develops and attracts 
more visitors and tourists. The village of Kottakarai is 
situated on the cusp between the International and 
Industrial Zones, and has less commercial value today, 
but when the Industrial Zone develops, it will be able to 
piggyback on this to create small commercial services 
to serve the zone. While Bharatipuram, which is mainly 
developed on peromboke land, may not be able to grow 
beyond the peromboke boundaries, it would benefit the 
most in the long run from the development of Auroville. 
This settlement is well within the city area and is 
strategically placed due to a planned road (International 
Zone periphery radial) that cuts through it, bringing 
visitors along with economic and social opportunities. 
Moreover, as a squatter settlement on government 
lands, the development within the village will be an 
outcome of opportunity (siting), influence (social) and 
coercion (economic and political), making it difficult to 
have a long-term collaborative land use policy.

Allankuppam village is located in the state of 
Puducherry, and this could offer Auroville lands 
within its geographical boundaries unique economic 
opportunities. It borders the Industrial Zone of Auroville, 
which allows both entities to have a mutually beneficial 
relationship.

2.2.6. villages adjacent and within the city

There are three villages (Ediyanchavadi, Kottakarai/Bharatipuram & Allankuppam) that lie within and 
overlapping the limits of the Auroville city area. These villages predate the project. The villages of 
Ediyanchavadi and Kottakarai/Bharatipuram fall within the Vanur block of Villupuram district in the 
state of Tamil Nadu, while the village of Allankuppam is part of the union territory of Puducherry. 
Comparative figures show that the decadal population growth in Villupuram district has jumped from 
7.43% from 1991-2001 to 16.99% from 2001-11, which is a considerable increase. The village of 
Ediyanchavadi has a population of 2,760 persons with a settlement area of 52 acres (14.5 person/acre) 
and the village of Kottakarai/Bharatipuram has 1,400 persons on an area of 62.5 acres (2.24 persons/
acre). The Puducherry village of Allankuppam has about 2,000 persons on 14.3 acres (139 persons/
acre). 
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There are several informal lobby groups like the group 
that interprets the city planning and development 
as a direct implementation of the galaxy concept 
to public interest groups, e.g. the International/
Industrial Zone groups. Depending on the type and 
impact of any development proposed, these punctual 
and informal groups tend to form to influence, arrest 
or modify the development.  

Special interest groups usually invest in institutional 
or semi-institutional projects where they have direct 
participation as users or providers. These projects 
may or may not help in providing basic civic amenities 
that would be needed within the development 
priorities. The type of funding is usually limited to 
capital funding, and, once completed, the projects 
tend to depend on community resources to finance 
the operating and maintenance costs due to the 
nature of the local economic model, and also because 
of the projects being out of proportion to the number 
of users and the low growth rate of the project.

The projects that are privately financed tend to be in 
the housing sector, where there could be seed capital 
invested by an individual or small group. They could, 
by tailoring the project, attract other individuals 
who are like-minded to invest in the project and 
be part of the project as future residents. These 
types of housing projects are very similar to gated 
communities in the type of facilities and amenities 
that they provide. The long-term success of these 
projects depends on the residents’ financial and 
social capacities.

2.2.7. Anticipated and on-going development in the city area 2013 -2018

The development within the city area is an outcome of three drivers. These comprise initiatives by 
special interest groups, individuals with the capacity to fund raise or personally bank roll development, 
and finally, by Auroville Foundation plan grant funds from the Government of India via the Ministry of 
Human Resources. The location, size and relevance of the development are therefore an outcome of 
the personal network of the drivers initiating it and their ability to influence decision making by the 
working groups in charge of development. The planning body is the ‘Town Development Council (TDC) 
– L’Avenir D’Auroville’, which works with the Funds and Assets Management Committee (FAMC), the 
Housing Board and Service, the Green Group and the Land Consolidation Committee (LCC). 
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Another outcome of this model of development is 
dispersion of the amenities, activities and population 
leading to over-dependence on individualized 
motorized vehicles. 

PROJECT IN THE PIPE LINE 2013-18
Institutional / educational / social / Industrial 
project
 1. Unity pavilion
 2. Savitri Bhavan
 3. Bharat Nivas
 4. Visitors Centre
 5. Pavilions of some countries
 6. Mangalam
 7. Auroshilpam
 8. Kottakarai plaza
 9. Health Clinic
 10. Food distribution Center
 11. Multi Purpose Building
 12 . Future / last / after schools and allied cam 
 pus development

housing projects as named below comprising 
mostly of Apartment type of habitats
 1. Invocation
 2. Kalpana
 3. Sanjana
 4. Maitreye
 5. Green Casbah
 6. Swayam
 7. Sacred Groves

The last driver in the development programme is financially supported by the government of India. 
The TDC undertakes two types of activities with this grant-in-aid: funding studies in planning and 
infrastructure development like roads/water/energy/waste management/infrastructure, and cost-
effective housing projects. The Sri Aurobindo International Institute of Educational Research (SAIIER) 
uses its grant in aid funding towards development of education-related projects like schools, studios 
and sports. While the Bharat Nivas Trust, as the Indian Pavilion, has direct funding for its activities, 
along with some grants for capital investment in buildings to house cultural/educational activities.
A combination of low growth rate and fragmented development drivers, coupled with the imperative 
to invest in iconic architecture within the paradigm of zoning as interpreted by lobby groups, has led to 
case-by-case decision making by the planning bodies. 
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Sustainable urban development strategies
 • Mobility as a function of services and densities 
 • Solar passive and active systems integrated into urban planning
 • Activity networking with mixed zoning for optimum infrastructure  
 development 
 •Cultural capacity (quality of life)
 • Auroville Charter/international city dedicated to human unity,   
 education, innovation and research 
 • Value existing land use by integrating existing networks and   
 interdependency 
 • Provide for co-evolution with development in the region
 • Socio-economic opportunity for sustainable growth

2. Informed by the proposed zones & roads (MP 2025/2001) based on the 
galaxy concept for the township 

3. Provide for sustainable networks between –
     developed and open spaces 
      mobility and function 
     services and densities
4. Integrate the cultural capacity (quality of life) and interdependency 
between Auroville and the region

What would the purpose of a land use plan be?
 1. To have a public policy encompassing various disciplines which   
 seek to order and regulate land use in an efficient and ethical way,   
 thus preventing land use conflict.
 2. Manage the development of land within its jurisdiction.
 3. Plan for the needs of the community while safeguarding natural   
 resources.
 4. Provide the base information to prepare the urban planning   
 guidelines, including transportation networks, to guide and ensure   
 the orderly development of settlements and communities.

What are the operating principles for this proposed land use plan for 
Auroville? 

Land resources and ecosystem services

1. Incorporate ecosystem services outputs for long-term     
sustainability of the project Geophysical features

 • Surface water management - prevent sedimentation and pollution  
 of waterbodies 
 • Groundwater resources – conservation and prevention of pollution 
 • Urban surface water harvesting systems with bio-swales and ponds 
 • Avoid land use and development that will cause perturbation in   
 ecosystem services
 • Conservation of productive areas and soil nutrients
 Biodiversity
 • Identify and protect areas with remarkable trees and contiguous   
 vegetation, especially existing forests and edge ecosystems
 • Protect productive soil areas with forest/farms and open spaces
 • Linking of contiguity of land use/green cover for movement of   
 fauna 

Chapter 3 - Suitability Analysis and Proposed Land Use270 
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3.2.2. PoInT 2 – The radial between sector 1 and 
the Gaia park cuts off the residents from the green 
space, while working as a singly loaded road, thereby 
inviting bypass traffic from the outer ring road to the 
Industrial and Cultural Zones. This road is also placed 
over a high percolation area.
3.2.3. PoInT 3 – The location and point of 
intersection between the radial linking sectors 1 & 2 
with the outer ring road is located on a fragile point 
of convergence of the extracted flow area; this road 
will increase erosion as it will act as a water flow 
collector channel. Due to the level drop from the 
node of the same radial at the crown to this point (+5 
m drop), it is advisable to avoid extending the radial 
and discontinue the outer ring road as a vehicular 
road. The recommendation would be to shift the 
outer ring road in sectors 1 & 2 of the Residential 
Zone and make it into an internal distributor with 
development on both sides to mute the flow of 
traffic.
3.2.4. PoInT 4 – This radial needs to be buffered with 
a shelter belt plantation along the southern edge to 
manage surface and roof run-off, and it is advisable 
to create water catchment tanks by enhancing the 
natural depressions at the merging point of the 
extracted flows. These interventions will create 
unique urban landscaped spaces for the settlements 
in sectors 1 & 2. 
3.2.5. PoInT 5 – The issues at this node are similar to 
the issues laid out in Point 3. With development there 
will be an increase in the impervious area, which will 
increase the surface run-off. 
3.2.6. PoInT 6 – The radial between sectors 4 & 5, 
is wrongly placed in relation to the surface water 
flow, existing forests and the head of the canyon 
of Aurodam. This radial should be shifted or even 

3.2. Residential Zone

Of the 1,212 acres that constitute the city area of Auroville, the Residential Zone is about 533 acres or 
44%, with 280 acres that are directly under residential development and about 253 as roads, green 
areas and civic amenities. 
An overlay of the master plan 2025 land use and road layout on the geophysical features of the land 
brings out eight main issues besides several related ones (refer to the map). 

3.2.1. PoInT 1 – The location and point of intersection between the radial on the periphery of sector 
1 and the outer ring road is located in the forest of Samridhi – Anusuya; bringing a feeder/distributor 
node into this area is detrimental to the forest, besides providing an opportunistic penetration from 
the canyon path that links Kuilapalayam village to the settlement of Sangha. Additionally, extending 
this outer ring road further, towards Revelation – Minati settlement, will plug into the network of the 
regional road development. 
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discontinued.
3.2.7. PoInT 7 – An outer ring road from sector 3 to 5 is superfluous given the existence of the 
panchayat road. Providing a private outer ring road to control the traffic and prevent penetration into 
the city when the gap between the two roads is no greater than a couple of metres to 15 metres is a 
statement of the failure of cooperative planning with the region. With this road, we are stating that 
Auroville is only able to exist in isolation as an experiment in human unity.   
3.2.8. POINT 8 – The radial between sector 5 and the park that buffers the International Zone is not 
only located over an ecologically sensitive area but also denies the residents of this urban area an 
opportunity to access a natural land feature that could enhance their quality of life. Furthermore, this 
radial, like the radial mentioned in Point 2, cuts off the development’s access to the park while being 
singly loaded, inviting bypass traffic.

These points of conflict could be resolved without losing the overall layout  of 
the sectors and their interrelation to the city by tweaking the following                                                                                        

(refer to the map as an illustration to demonstrate an 
optional interpretation for the recommendations). 

1- Allow the boundary between the urban areas and 
the green belt to integrate the natural features of the 
land and existing land use. 

2- Reposition the radials at the edges of the 
Residential Zone so they become an internal 
distributor for sectors 1 and 5.

3- Move, truncate and/or limit the radials that are 
presently positioned on ecologically sensitive areas.

4- Re-evaluate the need for an outer ring road in 
sectors 1 & 2, and change its function from being a 
collector-feeder to a feeder-distributor road. 

5- Accept the panchayat road as the outer ring road 
and work on the type of development that could 
be located along this road that would be mutually 
beneficial to the villages and Auroville, creating a co-
development zone. 
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If these adjustments are permitted, we can play out two scenarios.   Scenario 1, as an extreme case, with the baseline parameters as: 

- Most of the existing settlements in the Residential Zone are not inclined to accept more development unless it follows a participatory model
- Privately owned land is not for sale due to issues of ownership, sale value and/or sale to outside agencies who value the proximity to Auroville
- A population growth rate of 4% per annum (almost double the decadal growth rate) 
- Lack of sufficient public capital investment in the socio-economic sector permitting individuals to finance their housing 
- Accepting low-rise (walk-up buildings of ground + 3 floors with solar passive envelope design for low-impact development), low to medium density with 
pockets of high density 

We would be able to accommodate about 18,000 persons in the Residential Zone, along with all amenities and services from the neighbourhood level to 
the sector and zonal levels. With 4% growth rate we would be about 5,000 persons in 15 years, and this population could be accommodated in sectors 1 & 
2 without having to negotiate the parameters outlined. (Refer to the map above and attached tables; next page.)
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Scenario 2 as an alternative with the baseline parameters as:
- All the existing settlements in the Residential Zone are inviting more development within the settlement 
- All the privately owned land has been bought before the end of 2015
- A population growth rate of 10% per annum (have faith and forget the decadal growth trend) 
- Public capital is no issue and livelihood options create a socio-economic climate permitting public housing projects for free occupation by the residents as per 
their needs and personal situation 
- Accepting low-rise (walk-up buildings of ground + 3 floors with solar passive envelope design for low-impact development) low to medium density with pockets 
of high density 
We would be able to accommodate about 35,000 persons in the Residential Zone, along with all amenities and services from the neighbourhood level 
to the sector and zonal levels. With 10% growth rate we would be about 13,000 persons (including the present population of 2,500) in 15 years and this 
population could be accommodated in sectors 1 to 3 within the outlined parameters. (Refer to the map and attached tables above.) 
Both scenarios demonstrate that by tweaking the master plan 2025, the long-term environmental sustainability of the project does not contradict the 
potential growth in population or sabotage the habitat creation potential for 50,000 inhabitants, which is referred to as the ideal number indicated by the 
Mother.
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3.3.2. PoInT 2 – This is the present vehicular link 
to the panchayat road with two cremation sites 
and a burial plot near the point of intersection. This 
point is also a low-lying area with water flowing to 
Irumbai tank. It is 950 m from Kottakarai and 800 m 
from Ediyanchavadi on the panchayat road, with an 
established right of use preventing any conflict with 
both the villages in terms of spillover of commercial 
development benefits. 

3.3.3. PoInT 3 – The land along the periphery of the 
International Zone, including the lands between the 
master plan 2025 outer ring road and the panchayat 
road, is low-lying with a high water table. This area is 
ideal for food growing, water harvesting with ponds, 
and for access to potable water when saline intrusion 
occurs towards the eastern side of the city. As 
mentioned in 3.2.7. POINT 7 of the Residential Zone 
suitability analysis, creating a ring road parallel to the 
existing panchayat road is not desirable. 

3.3.4. PoInT 4 – This is the edge of the International 
Zone with a radial marking it. The issue here is the 
existence of the village of Bharatipuram, populated 
by people squatting on peromboke lands without 
ownership documents. This radial will invite further 
squatting, even by people who have access to land 
ownership, for opportunistic reasons of commerce to 
serve the International and Industrial Zones, hope of 
compensatory resettlement by Auroville and access 
to the business opportunities provided by the tourists 
and employees of Auroville.

3.3 International Zone

Of the 1,212 acres that constitute the city area of Auroville, the International Zone is about 150 acres 
or 12.3%, with 37.15 acres already settled, along with 4.25 acres that are in seasonal waterbodies as 
they are low-lying. An overlay of the master plan 2025 land use and road layout on the geophysical 
features of the land brings out four main issues besides several related ones (refer to the map). 

3.3.1. PoInT 1 – The radial in sector 5 is supposed to have a link at this point over the canyon to 
provide the main entry point for the International Zone. Not only would this be detrimental to the 
green buffer that segregates the two zones, but it would require extensive barriers to prevent spillover 
of the external tourist/service traffic into the Residential Zone and the green area. Instead, this canyon 
and the green buffer should be integrated as a restricted access green area to increase the water 
holding capacity of the soil here. 

1
2
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3- Integrate the present panchayat road as the outer 
ring road and zone the lands that lie alongside as 
low-impact development with designated locations 
for waterbodies/mixed forests to improve water 
percolation and landscaping by urban agriculture, 
including pasturelands and cows to build up soil 
fertility. The three farms in this area, Buddha 
Garden, Solitude and Moorty’s farm, are well 
located to help incubate the urban agriculture for 
the institutional project. The farming – educational 
– institutional linkage is the most sustainable model 
for reducing carbon miles for the food served in the 
restaurants and kitchens in this zone.

4- Finally, it is inadvisable, for socio-political 
reasons, to have any type of road planned, drawn or 
even indicated as passing through, near or over the 
village of Bharatipuram, now or in the future, until 
there is a change of legislation on land-ownership 
and squatters’ rights in India. Ideally, the land use 
of the plots around the village should be mixed 
use with institutional/residential/educational, 
consisting of vocational training/student and 
volunteer housing and small-scale manufacturing 
to have higher population density that would build 
a symbiotic relationship with the village. Refer to 
chapter 2 - 2.2.6.

These points of conflict could be resolved without losing the overall layout of the sectors and their 
interrelation to the city by tweaking the following (refer to the map as an illustration to demonstrate an 
optional interpretation for the recommendations). 

1- Avoid having the entry to the International Zone via sector 5 of the Residential Zone and 
integrate the forested area of Aurodam, which can be developed as a protected urban forest 
without bypass traffic.

2- Use the present access from the panchayat road as the main access with a distribution ring that 
connects to the crown to limit the movement of the visitors within the zone, while providing access 
to the various projects from this ring via spokes that are dead ends. 
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the natural gradient, the waterbody could become 
perennial in time. Again, the outer ring road should 
be merged with the panchayat road as mentioned 
previously in point 3.2.7. POINT 7 and 3.3.3. POINT 3.

3.4.2. PoInT 2 – The access road for the Industrial 
Zone is indicated at this point in the master plan 
2025. Of the three intersection points between the 
planned radials and the outer ring road, this would 
have the least collateral damage. The value of the 
land of Windarra as a natural farm should not be 
compromised, so the planning of this access road 
needs to be buffered with access control, security and 
a viable shelter belt that will create an edge situation 
between forest and farm to promote biodiversity of 
mammals, pollinators and birds. This will help buffer 
the entire strip along the panchayat road from the 
International Zone to Discipline farm.

3.4.3. PoInT 3 – The planned outer ring road, 
as per the master plan 2025, that would link the 
Kuilapalayam – Allankuppam villages to the north 
of Auroville would be strategically detrimental on 
many levels. This road would provide an easy and 
convenient bypass access from the East Coast Road 
to these villages. It will open up the land to the north 
to speculative sales by developers who want to tap 
into the commercial advantage of being on a link 
road, while being close to Auroville with lands in 
Puducherry territory, with a good water table without 
being too close to the villages. 
 
Auroville’s planning bodies, from the township to 
regional, should explore all venues to avoid any 
linkages to the north of the city and the green belt. 
This road will also destroy the integrity of Revelation 

3.4 Industrial Zone 

Of the 1,212 acres that constitute the city area of Auroville, the Industrial Zone is about 251 acres 
or 20.70%, with 38.14 acres as canyons, forests and seasonal waterbodies as they are low-lying. An 
overlay of the master plan 2025 land use and road layout on the geophysical features of the land brings 
out five main issues besides several related ones (refer to the map). 

3.4.1. PoInT 1 – The location of the outer ring road and its intersection with the radial is in a low-
lying area, and it is too close to the village of Bharatipuram/Kottakarai. This is an ideal location for 
water catchment with ponds and shelter belt plantation. The Industrial Zone is situated on the top of 
the watershed to the villages of Kottakarai and Allankuppam; waterbodies as land use would prevent 
encroachment without creating hard barriers that would need policing, which would be the best 
way forward for conflict prevention. Waterbodies are natural barriers, and given the soil type and 

     1

     2

    4

     5

     3
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These points of conflict could be resolved without 
losing the overall layout of the sectors and their 
interrelation to the city by tweaking the following 
(refer to the map as an illustration to demonstrate an 
optional interpretation for the recommendations). 

1- As mentioned in 3.2.7. POINT 7, 3.3.3. POINT 
3 and 3.4.1. POINT 1, the outer ring road should 
be merged with the panchayat road from the 
Residential Zone to the village of Allankuppam. 

2- Zone the lands bordering the canyons as buffer 
zones with a minimum width of 25 metres, and 
undertake shelter belt plantation at the earliest, 
so that when the development of nearby land is 
undertaken, Auroville will not have to undertake 
post-development remedial action for erosion from 
the increased non-permeable surfaces created.  

3 - Zone the lands between the canyons for 
minimum and non-intrusive development. 

4 - The lands beside the village of Bharatipuram/
Kottakarai should be zoned as outlined in 
recommendation -4- of the International Zone. 

 

forest, Discipline farm and Fertile forest.

3.4.4. PoInT 4 – As mentioned earlier, the Industrial Zone is on the top of the watershed of the village 
of Allankuppam, and the gully flow has created canyons over time that need to be buffered with 
shelter belt plantations with a minimum width of 25 metres to prevent further erosion and build up the 
percolation capacity and soil moisture. The development between the canyons should be non-intrusive 
by being zoned for functions that do not need extensive servicing, infrastructure, large building 
footprints and interference with the natural gradient of the surrounding land. 

3.4.5. PoInT 5 – This is an archaeologically sensitive area – refer to chapter 2 - 2.2.5. - Archaeologically 
sensitive areas within the city.
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maintenance of this infrastructure expensive for the 
city services.   

3.5.2. PoInT 2 – As previously stated in 3.2.7. POINT 
7, 3.3.3. POINT 3 and 3.4.1. POINT 1, making a ring 
road that would allow for connectivity between the 
East Coast Road and Allankuppam village would be 
detrimental to the project of Auroville, especially 
a road that intersects with the paths coming from 
Bommayapalayam and the canyon road from 
Kuilapalayam, creating a natural link for bypass traffic. 

3.5.3. PoInT 3 – While the exact nature of 
development of the educational strip between the 
Matrimandir and the crown along sectors 1-4 of 
the Residential Zone is not worked out in detail, 
the archaeological sites that fall within it should be 
taken into consideration, as referred to in chapter 
2 - 2.2.5. - Archaeologically sensitive areas within the 
city. It would be interesting to look at the nature of 
the functions that would be located here in close 
proximity to the Matrimandir and its lake.

3.5 Cultural zone including educational belt

Of the 1,212 acres that constitute the city area of Auroville, the Cultural Zone, with its outshooting 
strip of the educational area, is about 246 acres or 20.29%, with 12.1 acres under forest cover, which is 
mostly connected to the forested areas of Fertile, Two Banyans and Samridhi. An overlay of the master 
plan 2025 land use and road layout on the geophysical features of the land brings out three main issues 
besides several related ones (refer to the map). 

3.5.1. PoInT 1 – The location of the radial bordering the Cultural Zone cuts through the forests of 
Revelation – Minati, destroying the edges of the forests. Forest edges are the most productive in terms 
of biodiversity as they provide shelter for the mammals, birds and insects that would use the open park 
for feeding without compromising on the security of their nesting zones. Additionally, given that roads 
are meant for movement of people, goods and services, it is not economical to make them in locations 
where they would be unutilized, as they will only serve singly loaded development, thus making the 

2

1

3
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2- Zone the area towards Fertile – 
Bommayapalayam as mixed educational – 
residential development with hostels, fraternity 
houses and boarding schools, with an internal 
distributor that connects to the Residential Zone 
with low-impact traffic, allowing cross-pollination 
between the two zones to promote intensive use 
of the facilities created like sports fields/libraries/
study halls/theatres. 

3- As the educational zone is so close to the 
Matrimandir, plans should be detailed out to 
ensure that the projects in this proposed strip 
development have no activities that would create 
noise and light pollution or invite external traffic. 
The archaeological sites could be integrated with 
educational facilities, creating a unique opportunity 
of interaction between the residential-educational 
and International Zones.

These points of conflict could be resolved without losing the overall layout of the sectors and their 
interrelation to the city by tweaking the following (refer to the map as an illustration to demonstrate an 
optional interpretation for the recommendations). 

1- Move the radial near the Revelation – Minati forest, and convert it into an internal distributor 
within the educational campus backing on to the Revelation forest, making this area a protected 
area with limited access. This will also allow for special environmental educational opportunities 
for the students and residents. Urban green areas like parks, shelter belts and the edges in between 
are excellent for influencing the microclimate, reducing the heat island effect that makes most 
modern cities in the tropics uninhabitable without air conditioning as the night temperatures 
remain high due to the lack of this mix of forest with open green areas.
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3.6 Administrative cum habitat zone
Of the 1,212 acres that constitute the city area of Auroville, the 
administrative cum habitat zone is about 45 acres or 0.03%, with 
20+ acres already developed with four office buildings and the 
rest as habitat. A logical analysis of the zones and their functions 
as per the master plan 2025 land use coupled with the road 
layout including the access to this administrative area (refer to 
point 1 on the attached map) raises some questions: 
1- What functions are going to be located in this administrative 
belt? If this is meant to house the city municipality and allied 
functions, why is it placed across from the Residential Zone? 
Inevitably, this would create more traffic as people have to circle 
the Matrimandir lake and garden via either the International 
Zone or the Cultural Zone to access these administrative 
services.
2- Is housing the bureaucracy in the prime location with a lake 
view over the Matrimandir the best use of this space?
3- If it is not possible to tweak the location of the administrative 
zone to a more appropriate location in the city (switch with the 
educational zone?), the urban plan for this zone needs to be 
re-evaluated, bearing in mind the building orientation, open 
space between the buildings and access to the zone from the 
Residential and Cultural Zones. At the best of times, public 
administrative buildings are not the most inviting and efficient 
due to the nature of the work that needs to be done, but to have 
them west and south-west facing with maximum solar gain, and 
facing the water (high humidity due to evapotranspiration) with 
reflected glare, is going to invite high energy use to offset the 
discomfort caused by poor zoning within the climatic context.

1
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2- Create swales that catch the roof and surface run-
off from the buildings, roads and other impermeable 
surfaces that lie within 50 m of the parks’ boundaries. 
Due to the trees/grasses (no lawns) and the mycelium 
underground, the water percolation capacity of the 
soil will increase over time.

3- Landscaping within these buffers should be, as 
much as possible, urban agriculture and pasture 
lands. 

4- Decentralized sewage treatment plants could 
also be located within these buffers, and the final 
polishing ponds would add the water element to the 
landscapes. 

5-Cycle and pedestrian paths could criss-cross them, 
but the density of these paths should be minimal. 

6- The crown road that rings all four zones, when 
passing through the parks, should have a shelter belt 
plantation to buffer the dust, noise and intrusion. 
There should be no buildings on the crown when it 
passes through the park.

7- Sweeping/harvesting/burning of the leaf litter, 
branches and other plant products should be 
permitted in the parks and within a 10 metre strip of 
the buffer zone to allow for the natural recycling of 
the dead plant matter to enrich the soil. 

3.7 Open areas including Parks, forests and water bodies

As per the galaxy plan and master plan 2025, it is envisaged to provide parks between each zone as a 
buffer. These parks, when integrated with the existing forests within the city area, are about 315 acres, 
about 38% of the total city area including the Matrimandir Gardens. However, the depth of the parks 
is such that it would be difficult for the landscape within them to be self-sustaining. Nevertheless, if 
the land use and urban plan would integrate the following, then it is not only possible to make them 
effective as urban green spaces but also as stable ecosystems

1- Allow for 20-25 m buffer zones on either side of the park that blend into the parks as edges between 
open landscapes of urban development and the forested areas. Ensure that there are no roads that run 
parallel to the parks within this buffer so that there is no barrier for the movement of small mammals, 
reptiles, birds and insects. 
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note - f you note any errors in language / information and / or maps, please email me at suhasini@auroville.org.in with the following

 - chapter / page number where the error is
 - the details of the error
 - the revised version in your opinion

      thanks - Suhasini
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PLANNING PRINCIPLES         April 2017 

Introduction 
Auroville will be 50 years in 2018 and it is imperative to change the pace of development to 
manifest the “international township” that the Mother envisaged. To be able to do this the 
residents of Auroville need to prepare Detailed Development Plans (DDP) with clear 
development priorities.   

The Charter and the Vision for Auroville, as given by the Mother, form the foundation for 
development of Auroville. To manifest this vision, residents need to agree on the Terms of 
Reference (ToR) within a framework for a participatory planning methodology.  

These Planning Principles are an extract from the draft Terms of Reference that has been 
compiled with references from historical studies and participatory processes spanning the last 
15 years including the recent ‘Sounding Boards’.  

The planning areas focus on matters within the city area and green belt as defined in the 
Master Plan and on the land belonging to Auroville in the overall bio-region keeping in due 
consideration the needs of an integrated regional plan that facilitates co-development.  

The Key Features of the Galaxy 

The following key features of the Galaxy concept, as identified by Roger Anger and approved 
by the RA in February 2007, will define a general frame for the urban planning of Auroville:  

• Search for beauty, 
• 50,000 Aurovilians resident population,  
• Four zones: Residential, Industrial, Cultural and International,  
• Matrimandir with its’ twelve gardens and the lake at the centre of the city,  
• The Crown and the city centre,  
• The Lines of Force that give the shape of the Galaxy,  
• About 50% of the city area is green,  
• Detailed city planning and development based on the master plan in a spirit of 

experimentation and innovation.  
 

Planning Principles 

1.  Environment  
The land use, development plans and strategies and urban planning should respond to:  

a) The topographical and geo-physical features of the site.  
b) Integration of existing woodlands in the planned green corridors and parks in a manner 

that ensures that Auroville becomes sustainable, regenerative and self supporting 
township. 

c) Integration and management of water, soil, food, waste and energy. 
d) Conservation and sharing of natural resources within the bio-region. 
e) Innovation and adoption of progressive strategies of planning and development. 

2. Galaxy concept 
a) Matrimandir with gardens surrounded by an environmentally sustainable water body at 

the geographical centre of the town.  
b) 4 zones that would each pre-dominantly allow for the following functions and activities; 

economic/productive, residential, international and cultural. The zones would promote 
and allow mixed land use to the extent that it allows the core zone activity to be vibrant 
and sustainable. 
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c) An inner boulevard or “crown” that links the 4 zones to effectively create a pedestrian 
realm to allow for the development of public services and research / recreational 
institutions.   

d) Roads - collector, distributor and links within the zones laid as far as possible in a radial 
fashion from the crown. The road size, width, location and traffic regulation will be 
according to the function and size of population to be serviced.  

e) Access and bypass roads will integrate and respond to existing/planned development: 
both within the urban limits of Auroville and its regional context. The functioning of 
these roads will promote the uniqueness of the project without alienating other users 
and activities. 

f) The inner city will be developed with activities, institutions and projects that are related 
to the adjacent zone and the Matrimandir. These activities, institutions and projects will 
be promoting the unifying character of the town from the 4 zones to the Matrimandir.  

3. Urban planning and design 
a) Land use and urban development plans are aimed to ensure the developmental needs 

for an eventual resident population of 50,000 by ensuring space for phase-wise density 
built-up.  

b) Development will be incremental and in relation to the projected growth of the 
population and in accordance with the approved DDP’s. 

c) The type, size and quality of the open spaces will be inter-related to the zone density, 
function, local geo-physical characteristics and environmental needs.  

d) The urban design controls of the buildings should adopt environmentally benign 
strategies for an ecologically responsive and energy efficient built environment.  

4. Socio-economic 
a) The pace of growth of collective economic activities of Auroville should be strengthened 

and planned in a balanced manner among all the spheres such as residential, economic, 
educational, health, cultural and recreational.  

b) Development priority should be given to civic and public amenities that respond to the 
real needs of the residents, enhancing collective sharing and promoting activities and 
the development of zones, especially the industrial zone, that will help the city and its 
collective economy to become self-supportive. 

c) Cohesive socio-economic planning is key and beyond essential. Planning decision should 
take in consideration the pertinent policies related to education, economic development 
and social mobilization. 

d) Education, innovation and research is an integral part of the life, planning and 
development should consider these parameters on a priority basis. 

e) Cultural, recreational and sports activities needed for the evolving township, will be 
surveyed1 and the facilities required will be assessed and developed, as and when 
required. Development of such facilities, will be balanced with the overall needs of a 
projected population over the next set number of years.  

5. Bio-region 
a) The framework for regional planning needs to be developed in collaboration with the 

five panchayats in the AV Master Plan area along with the district authorities that is 
environmentally, socially and economically sustainable. 

b) A shared policy for infrastructure, water, mobility, energy and waste management. 
c) Auroville should engage in co-development programs with the villages that are multi-

generational and gender sensitive; to build up a shared vision to promote inter-village 
collaboration.  
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